
m THE CEfjraAL administrative TRIBUI^IAL

Pair>ciPAL bench

NEW DELHI

G.A. 1^.2594/1990

N&w Delhi, dated the i6th May, 1995

Hon'ble ^hri o «H« rtdigs, B/Jsnnbejc (A)
Hon*.ble Smt, Lakshmi Swaminathanj Member (j)

1. Shri Bharat Lai s/o Sh.Krishan Lai

2. Shri Mohan Gavas s/o Bablo Gavas

3. Shri Indra Kumar Gupta s/o Ram janam Gupta

4. Sh^i Suresh Kuiaar s/o Malkhan Singh

5 • Shri Rgjendra Kumar Saraswat s/o Manohar Lai
SaraSwat

6. Shri Ram Singh s/o Panna Singh

7. Shri Charan Singh, s/o Panna Singh

8.
Shri Harkesh Singh s/o Sanwalia

9. Shri Net Ram s/o Bar Karan

10. Shri jwala Prasad s/o Bhikari Lai

11. Shri Raj Kishan Gupta s/o Manohar Lai Gupta

12. Shri Ram Ghandra Bhatt s/o Moti Ram Bhatta

13. Shri Taj pal, s/o Hirku

14. Shri Ram Sharma s/o Sh. Mahipal Sharma

15.
Shri Vijaya Bahadur Singh s/o Ajaib Singh

16. Shri Raj Pal Singh s/o Shiv Lai Singh

17. shri Om Prakash s/o Dhani Ram

18. Shri Gyan Chand s/o Mangte

19. Shri Attar Singh yadav s/o Khajan Singh yadav

20. Shri Ram Kumar Tyagi s/o Mukut Lai

21. Shri Rajendra Singh s/o Lila Dhar

22. Shri Megh Raj Singh s/o Nanak Singh

23. Shri Shauket Ali s/o Sh.Hamid Miian

24.
Shri Msk Pal Singh s/o Karan Singh

25. Shri Brijendra Singh s/o Ghhanga Ram

26. Shri Veer Pal Singh s/o Attar Singh

27. Shri Ram Kishor s/o Harish Ghandra
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28. Shri i»)han Singh s/o Bahadur Singh

• Applicants

(By Advocate Shri N.Amresh proxy counsel
for Shri H,X. Joseph, Senior Counsel )

Vs.

1. Union of India, through the Secretary,
Ministry ofCoasnunications,
Sanchar Bhawan, New Delhi.

2. Post and Telegraph Board,
through the Chairman of the Board,
Daktar Bhawan, Parliament Street,
Parliament Street, l^w Delhi,

3. The Director General, Post and Telegraph
pafc Tar Bhawan,
Parliament Street, Nsw Delhi.

4. The Chief General Manager,
ALTTC, Qiaziabad.

5. Shri Gajendra Singh s/o Bhartu Singh
AE (Admn.ALTTC (GBD)

6. Shri Girraj Singh-s/o Mawasi Singh
AE (Admn) ALTTC (GBD)

7» Shri Harender Singh s/o Rajpal Singh
AE(Adi)an.) ALTTC (GBD)

8. Shri Umesh Kumar s/o J.P.S. Verma
.^(Admn.) ALTTC (GBD).

9. Shri Rameshehand s/o Ram Swaroop
AE(Adran.) ALTTC (GBD)

iO» Shri Prakash Singh s/o Shri Prem Singh
AE(Admn) ALTTC (GBD)

11. Shri Prakash Chand s/o Shri Tej Ram
AE(Adnin) ALTTC (GBD)

12. Shri Naresh Pathak s/o Sh .Chandra Shekhar Pathak
AE(Adnin) ALTTC (GBD)

13. Shri Mam Chand s/o Shri Khancheru
AE(Admn) ALTTC (GBD)

14. Shri Soban Singh s/o Gobind Singh
AO(Admn) Khursheed Lai.Bhawan, New Delhi

15. Shri Ballu Singh S/o Shri Prem Raj
AE(Admn) ALTTC (GBD)

16. Shri Raja Ram s/o Shri Surajmal
AE(Admn) ALTTC (GBD)

17. Shri Laxman Singh s/o Shri Ant Ram
DGM(G) Khursheed Lai Bhawan, N/Delhi

18. Shri Trilok Chand s/o Shri Khan Chand
AE(Admn) ALTTC (GBD)

19. Shri jaipal Singh s/o Ram Chandra
AE(Adran) ALTTC (GBD)

20. Shri Dal Chand S/o Sh.Hari Ram
AE(Admn) ALTTC (GBD)

21. Shri Beerpal Singh s/o Shri Nathu Ram
G.M.(A8fl) Gf;tr Khursheed Lai Bhawan
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22» Shri Dharambir Singh s/o Sh.Bhule Ram
AE(Adinn), ALTTC (GBD)

23. Shfi Jugal Kishore,' AE (Adnin) ALTTC (GBD)

24. Shri Shribh'agv^an s/q Shir Babu Singh
^(Adran) ALTTC (GBOji

25. Shri Brahatn Singh s/o Devi Singh
AE(Mran) ALTTG (GBD)

26. Siat, urmila Srivastava w/o late Sh.M^G«Srivastava
AE(Admn) ALTTC (GBD)

27. Shri Sant aaj s/o Rm Ratikh Singh
AE FRS, Delhi Gate Tele. Ex.Delhi

28« Shri Ghaman Singh s/o Shri Ratan Singh
iAE(Admn) ALTIC (GBD)

29. Shri Sukh Pal Singh s/o sh.sher Singh
AE(Adnin) ALTTC (GBD)

30. Shri Brijesh Sharma s/o Sh.Sukh Ram Sharma
AE(Adnin) ALTTG (GBD)

31. General Manager (telephone)
Mahanagar Telephone Nig ana Limited
Khurshid Lai Bhaw3n, New Delhi

32. General Manager (Maintaintsnee)
Northern Telecom.Hegioni- ^ .
Kidwai Bhawan, New Delhi.

33. General Manager ^Telephone)
Telecom. District Ghaziabad
Jaine TowerRaj Nagar DisttiCentre
Ghaziabad (UP)

(By Advocate Shri M.M.Sudan with Shri
V.K,Rao,counsel for the respondents)

Respondents,

0 R'D E R (ORAL)

^"Hon'ble Shri S,R. Adige, ly^mber (A) J

In this application Shri Bharat Lai

and 27 others, all initially appointed as Daily Rated

MazdoorJ under the General Manager (Telephone), Ghaziabad,

fOT
department of Telecoflimunications, have prayed f a direction

to the respondents to regularise, them with effect from the

date they have completed requisite number of days i.e.

24Q days^and also to declare them senior to respondents

5 to 30• A
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2» Admittedly these applleacite uere initially

appointed some time during 1978 and 197^under the

General Manager (Telephone)^ Ghaziabad were regularised

in due coarse in Decamber, 1988. Their case is that,

respondents 5 to 30 uere appointed after them,' tinder

the General Manager (Delhi TelepFtonel, now Hahanagar

Telephone NigamLimitedi^ but they hawa bean regularised

a^a.f. 30-4-1984,

3, Ua have heard Shri N, Amresh, counsel for the

applicant and Shri W.W.Sudan with Shri V.K.Rao^^^ counsel

for the raspondents* Ue hawa also perused the materials

on record and gi^ien the prayer made by the applicant

in this 0.A. a careful consideration?

4« The applicants have enforceable right for

regularisation on or before 30-4-1 only when they

can eatablisb that they are seniors to respondents

5 to 30if

5« This can be established only if there is a

common seniority list of Razdoors, Applicants counsel^'

Shri Amresh has not produced any material before us
/

to lead us to conclude that there is any such common

seniority list. Shri Sudan,' learned counsel for the

respondents states that the appointment of flazdoors

is made at the General Planagar (Level),which itself is

a sub-circle, and a circle consisting of more than one

General Flanagsr. Ue have no reason to disbelieve this

A



> •

av.rnmant made by Shri Sudan and in any cass^^ as

stated oarlisr fcat tbara is no avidanca bofors us

to hold that thare ia e coramon seniority list

uhieh governs both applicants as wall as respondents

5 to 30;'

6, In th« circumstances, the prayer for granting

applicants seniority uith reference to respondents

5 to 30.fails,

so far as th® other prayers is concarned viz

granting the applicants regularisation on the date they

completed 240 days, ue may raiterate that the

regularisation is made only against the available

vacancies,

8. Applicant counsel Shri Amresh has not produced

•ny material before us to conclude that thelK yere

adequate number of vacancies on the date the

applicants have completed 240 days, and in the absence

of such material, this pp aysr cannnot be acceded to."

In the result, the application fails and the
A.

s«n8 is dismissed,

(Lakshmi Suanlnathan) (S.R. n^igB
Member (3) Manber (a)
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